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1 2 3 4 5 6 7 8

18, Kerala 144091 125373 139533  1056.88  1393.01 1082.1

19. Lakshadweep 3539 833 37.95 2731 37.95 2422

20. Madhya 3081.84 389381 288071 328748  2878.14 3089.98
Pradesh

21. Maharashtra 665774 969528 8085775 805882 805940 814371

22.  Manipur 65722 398.06 524.57 398.77 54831 48579
23. Meghalaya 550.67 457.57 42762 44128 453.95 52335
24.  Mizoram 414.39 385.20 39275 34142 40229 452772
25. Nagaland 596.41 364.14 46049 44542 47738 52047
26. Odisha 214181 185630 199154 205324  1986.79 2524.08
27.  Puducherry 183.56 17227 187.838 16347 110.57 206.31
28.  Punjab 1207.19 151148 127322 113585 127001 1028.68
29.  Rajasthan 365338 3375779 279223 274105 278123 284278
30.  Sikkim 24298 42877 42692 44229 474.38 51146

31. Tamil Nadu 313184 385035 336731 402896  3353.00 4191.06
32.  Tripura 58371 172.38 290.20 259.18 30038 32272
33. Uttar Pradesh  7631.54 1078586  7350.90 1161011 733790 1386335
34. Uttrakhand 661.14 852.15 651.62 93021 65044 707.36
35. West Bengal 383482 325300 318770 351361  3183.10 412896

36. Telangana 204538 81487 167253 246218  1667.00 2040.75

TotaL 66960.96 6530840 6032000 6730001 5981900 7224555

Malpractices by hospitals

1711. DR. K.V. P. RAMACHANDRA RAOQO: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any complaints have been received against the private corporate

hospitals particularly in respect of fees charged and unethical practices;

(b) if so, the details thercof, and
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(¢) whether Government intends to check such malpractices?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) Health is a State subject. It is
the responsibility of the respective State Government to take cognizance of such
instances and take action to prevent and control such practices. Therefore, such
complaints, as and when these are received, are forwarded to the concerned States.
Details of such complaints are, however, not maintained centrally.

(¢) Though, health is a State subject, the Government of India has enacted the
Clinical Establishments (Registration and Regulation) Act, 2010 for registration and
regulation of all clinical establishments (both Government and Private) in the country.
Under the Clinical Establishments (Central Government) Rules, 2012 notified under this
Act, the clinical establishments (in the States / Union Territories where the said Act
is applicable) are required to follow Standard Treatment Guidelines as may be issued
by Central/State Governments, display their rates at a conspicuous place, charge the
rates for each type of procedures and services within the range of rates determined
from time to time in consultation with the State Governments. The National Council for
Clinical Establishments has approved a standard list of medical procedures and a
standard template for costing of medical procedures and the same has been shared with
the States/UTs where the Act is applicable for appropriate action. They are also
required to follow Standard Treatment Guidelines as may be issued by Central/State
Governments. The implementation and enforcement of the said Act is within the purview
of the State/UT Governments.

Fee structure in medical colleges

1712. SHRIN. GOKULAKRISHNAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the regulatory authority of the fee structure for various courses for private
colleges or Deemed-to-be university run medical colleges in a State;

(b) whether the Central Government/ UGC will make it mandatory for the Deemed-
to-be universities to follow the fee structure prescribed by Government in view of the
fact that at present, the fee structure recommended by the Fee Committee appointed
by the State Government is mandatory for all private medical colleges but not for

Deemed-to-be universities; and

(¢) if not, the difficulties in doing so?



